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CENTRAL ADMINISTRATIVE TRIBUNAL PRINCIPAL BENCH
R,A,No /2 9/2001

IN o
0A No.1782/99
New Delhi: this the |4f  day of February,2001

HON'BLE MR,S.R, LADI GE, VICE CHAIRMAN(A)
HON'BLE DR.A,VEDAVALLI,MEMBER (J)

Lt. Governorkj

Gvt. of- NCT of oelhi’ﬁ

Ra § Niuas,

Dalh1=54

23 shri O, Kadla
Enquiry UFFicar,
Commission for Departmental Enqirlas,

Central Vlgilanca Commission,

Satarkta Bhawanj
Block=AR; PO Complex,

Room No.210-0,

New Delhi=23 | eesoREViay Applicantdy

\

Aearsus ?

Jag Pravesh Chandra Kaushal,
s/o shri Mm,L,.Kaushal,
R/o 206, Police Colony,

Hauz Khasy " ’
Neu Delhi=16 «.sReview Respondentsy

4 ORDER _(BY CIRCULATIOR)

Perused the RI\'1 o o ‘
2 By Trlbunal's order dated 243832000 OA No.1782/99
was disposed of with a direction to Respondent No,2
to dispose of 2pplicant’s repressntation dated 26.i7.99
by means of a detriledy speaking and reasoned order
in accordance with law after giving him a reasonable
opportunity of being he2rd in person uithin two
months from the date of receipt of the ordér} and
till then not to compel @pplicant to disclose his

defence in the DE,

71




30 fhat order requires no review, Responden t3

(Revieu Applicants) shoul d comply with that orders

VeI | ,
(DR .A VEDAVALLI ) (S.RLADIGE )
MEMBER () VICE CHAIRMAN(A),

/ug/




